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Awards are given by the Export Pro-
motion Councilg for ouistanding ex-
port performance. While giving
Export Awards adherence to quality
is considered.

Unreporteq bondeg labour

2016, SHRI SURESH PACHOURI:
Will the Minister of LABOUR be
pleased to state:

(a) whether there ig still g large
number of unreported cases of bond-
ed labour in the country as reported
in the ‘Times of India’ of the 30th
October, 1986; and ) ‘

(by) if so, whether Government
propose to advise the public servants
all over the country to report any
case of honded labour known to
them to the respective State authori-
ties?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI

P. A. SANGMA): (a) and (b)
Under the existing scheme of the
Bonded Labour System {Abolition)

Act, 1976, complaint can be made by
anybody about the existence of Bon-
deq Labourers to the authorities.
Identification of bonded labour is
the responsibility of State Govern-
ments. State Governments are ad-
viseq from time to time io take action
to identify bondeq labour.

Norms for appointment of Chairmen
and Directors on the Boards of Cor-
porations under the Minisiry of

Commerce :

2017, SHR1 CHIMANBHAI MEH-
TA. Will the Minister of COMMERCE
be pleaseg to state:

(a) what are the norms for appoint-
ment of Chairmen and Directors on
the Boardg of STC, MMTC and other
Corporations under the Mirnistry of
Commerce;

(b) how many corporations are at
present “functioning under his Minis-
try;

(¢y what are the details of Chair-
men, Managing Directors and other
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Diisctors of each such Corporation
including STC and MMTC regarding
their date of appointment, term of
office, remuneration, perquisiteg and
other facilities; ang

(d) whether any social or political
worker or workers from voluntary
organisations or consumer movements
are considered for appointment on
the Boards of STC etc., in preference
to business executives or a bureau-
crat ang whether presently they are
represented on these. Boards?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI P. R. DAS MUNSHI): (a)
Appointments of Chairmen and Dir-
ectors on the Boards of STC, MMTC
and other Corporations under the
Ministry of Commerce are made by
the President in termg of Articles of
Association of these Corporations,
after due recourse to the procedure
prescribeg in this regard by the
Bureau of Public Enterprises and the
Department of Personne] ang Train-
ing.

(by There are 9 public sector
undertakings under this Ministry.

(c) Information is being collected
ang will be laid on the Table of the
House.

(d) Appointments to the Board of
Directors of these Corporations are
made based on the suitability of the
individua] concerned -anq require-
ment. Presently there are no such
workers on the Board of STC etc.

Yoans to cashew factories in Kerala by
Indian Overseas Bank

2018. SHRI T. R. BALU. Will the
Minister of FINANCE be p}eased to
state:

(a) the quantum of loans given by
the Indian Overseas Bank to cashew
factories in Kerala during the last
three ywears, year-wise and factory-
wise;



